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Appt tcant

( tl), Advoe&t e : Sh Sanjay Slrangar r )

Versus

lhe General Manager,
i'lorthern Har Iwa5-,
ljaroda House, New ile Ih i

I he D I r, r s Iona I Ha r [way' Llanager ,

Northertt Rar lway, DRM 0f f rr:e,
(.he lmsf ord Hoad, New De Ih r .

Ihe Senior Ser--tion Englneer (P.C. )

Sha t abad r LO(i Stred ,

Northern HarIway, Ajmerr Gate,
Nerv Dellrr, Hespondertts

O B I' E IT (Of,AL,t

Heard Iearned counsel f or appl icatrt,

i. Learned (--ounsel lor appl rcatrt sul>mrts that he had beett

ear I rer pa rd overt rme al Iowance for s rmt lar dut res performed

liut norv t.he respondents have d r scont r nued to pa)' the same.

Af ter lrearrng the learnerl counsel f or the appl rcant and gorng

tlrrough tlre record I tlrrnk that tlirs OA cau be drsposed of at

tlrrs stage rLseIf by directrng the respondents to decrde tlre

l'epl'esentatron made b1'the appltc-artt, tvhro-h has not sttll beetr

dec ided, b)' pass lng a reasotred and speak rng order .

:!. Ar:cordrnglS', the OA stands dtsposed of tvrth the drrectron

to the respondents to dec ide the represenLat ion by pass rlrg a

reasoned arrd speakrng order rvltlrtn I morttlts f rom the date ot'

rece ipt r-lf a copy of th r s order .
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